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Pradhan, Shri Dhan Shah
Rao, Shri M. Satyanarayan
Saha, Shri Ajit Kumar
Saksena, Prof. S. L.
Sheastri, Shri Ramavatar
Singh, Shri D. N.
Sivasamy, Shri M, S,
Solanki, Shri Somchand

MR. DEPUTY-SPEAKER : The result*
of the division is :
Ayes : 89 ; Noes : 26.
The motion was adopted,

14.49 hrs.

STATUTORY RESOLUTION RE : TAX
ON POSTAL ARTICLES ORDINANCE
AND TAX OF POSTAL
ARTICLES BILL
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, 1 beg to move® :

“That the Bill to provide for the
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levy of a tax on certain postal atticles,

be taken into consideration.”

As the hon Members are aware, after
discussing the matters with the Governors
and Chief Ministers of States, at a meeting
held on the 12th October, 1971 certain steps
were taken to raise additional resources for
being utilised for the relief of Bangla Desh
refugees. Onc such step was the promul-
gation of the Tax on Postal Articles Ordi-
nance, 1971 (18 of 1971) to provide for levy
of a tax at the rate of five paise on all
postal articles including money orders,
phonograms and telegrams but not including
post cards and registered newspapers.

The levv which has cyme nto force
from 15th November, 1971 is expected to
yield a revenue of about Rs. 10 crores in a
full year and of about Rs. 3.75 crores n
the current year tor bemng utilised on the
relief of the Bangla Desh refugess. In order
that the poorer section of the society 1s not
burdened with th levy, post cards have
been kept out of #s purview, Simularly,
the tax will not be levied on ‘registered
newspapers” transmitted by post  Keeping
1n view the concession in respect of postage
available to our Defence forces, exemption
from tax has also been allowed on the
transmission of forces lctters, green enve-
lopes and money orders upto Rs 30/ per
month by Defence Services, by issue of a
notification under section 4 of the Ordi-
nance. This tax will be collected by the
postal authorities along with the postage,
fees or other charges payable in respect of
postal articles. As such no difficulty is
likely to be experienced in the matter of
collection of this tax.

It became necessary to impos¢ this
levy through an Ordinance for the following
reasons Parliament was not then in session.
Action had to be taken immediately to raise
maxinium resourges, Steps were to be taken
to make the special stamps available to the
geaeral public before the 15th November,
1971, the date on which the levy was due
to commence. It was also necessary to
make ail other administrative arrangements
for the collection of the tax before the
said date. The date of effect of the levy
had to be kept as 15th November, 1971 as
preparatory steps referred to above were
necessary to avoid inconvenience to the
public. o

*Moved with the recommendation of

the President,
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1 commend the present Bill which seeks
to replace the above Ordinance. As the
objective underlying the levy is for a very
laudable purpose, 1 request the House to
unanimously accept the Bill.

MR. DEPUTY-SPEAKER :
moved :
““This House disapproves of the Tax
on Postal Article Ordinance, 1971
(Ordinance No. 18 of 1971) promulgat-
ed by the President on 220d October,
1971 ;

““That the Bill to provide for the
levy of a tax on certain postal arti-
cles, be taken into consideration.”

Motion

*SHRI T. S. LAKSHMANAN (Sri-
perumpudur) : Mr. Deputy Speaker, Sir,
as a Member clected from Sriperumudur
Constituency in Tamil Nadu, this is the
first time T participate in a discussion of
this House and 1 am thankfut to you for
giving me¢ an opportunity to participate
in the Debate on the Bill to provide for
the levy of u tax on certain postal
articles.

Just now, the House passed the Rail-
way Passenger fare bill, which is certainly
going to affect the poor travelling public
in 111 class. It is estimated that from the
three Ordinances involving taxation prono-
sals promulgated by the President during
the inter-session, the Government would be
able to raise a sum of Rs, 70 crores. It is
not known what would be the amount of
revenue from the taxes on postal articles.
It is also not clear whether these taxes will
be for a temporary period or on a perma-
nent basis.

Nobody in this House can deny the
fact that by the imposition of tax on inland
Jetters, covers and money-orders the poor
people will be hard hit. On one side the
railway fare is going up. The prices of
- newspapers have gone up. The stamp duty
has been raised. The prices of esscntial
commodities also are going up stecply.

Besides the Central Government, the
Governors of different States have issued
ordinances involving taxation proposals,
{1t is occepted that the revenue raised
through these sources will be utilised to
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give relief and succour to the millions of
Bangla Desh refugees. But, at the same
time, if the Ceatral Government makes an
earnest endeavour to reduce its administra-
tive expenditure, this amout of Rs. 70
crores could be easily raised without taking
recource to taxes affecting the common
people.

For example, in the Delhi circle alone,
several lakhs of rupees remain outstanding
as telephone tariff arrears. If you see all
over the country, then this may run to
some crores of rupees. Secondly, the
Government could easily have raised the
premium rate of Postal Life lnsurance to
the level of premium rate charged by the
Life Insurance Corporation. At the mo-
ment the Postal Life premium is very
much loss, Thirdly, instead of raising the
price of inland letters and covers, the
Government could have raised the postal
charges in foreign postal rates. This
would have yielded the necessary revenue.

I would also refer to another important
factor which has not been looked into by
the Ministry. The 112th Report of Public
Accounts Committee has stated as follows :

The postal branch suffered a loss of
Rs. 6.16 crores in 1968-69 and Rs. 7.06 in
1969-70, The telegraph branch suffered a
loss of Rs, 6.71 crores in 1968-69 and
Rs. 6.%6 crores in 1969-70. Even after raising
the postal and telegraph tariffs, the postal
branch suffered a loss of Rs, 2.72 crores in
1970-71 and Rs. 7.16 crores loss was suffered
by the Telegraph Department, As on
1.10.1969 the arrears of telephone revenue
was Rs. 3.22 crores and Rs. 6.78 crores was
outstanding on 1.7.1970 as arrears of tele-
phone revenue. Out of the total arrears
of telephone revenue, 50% is to be paid by
the Government Departments. I nced not
say that there arc maipractises in the postal
department and it is not working satis-
factory. I do not know the steps taken by
the Ministry to set right the Posts and
Telegraphs Departmént. If they had taken
adequate steps to root out the deficiencies,
naturally such heavy losses could have been
averted. If the telephone charges were
being collected on time- there would have
been no necessity for this levy now. I do
not know the arrears of telephone revenue
as on 1.7.71. 'Bat, if the sum of Rs. 6.78
crores as_outstaading on 1.7.70 had. .been -

" eThe original spoesh way delivered in  Tamil.
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collected, the present levy would have be-
come unnecessary,

I would urge upon the Ministry that
at least now they should adopt remcdial
measures so that there will be no need for
levying new taxes in the coming year.
Here, I would like to point out that the
cultivator who goes to work when the cock
crows and returns home when the owl
hoots in the night pays ail his ducs to the
authoritics, But the dues of the Govern-
ment are not paid by only a handful of
rich people, It should not be difficult for
the Government to take action against these
people and collect the aues from them.

In the end, I would hke to appeal to
the Minister that the tax on inland letters
and cover should at lcast be withdrawn so
that the poor people are not unduly
harassed by this new levy.

With these few words, T concludc,

SHRI S. N. MISRA (Kannaw) : Sir,
the first difficulty 1 find in regard to this
Bull is this. 1t has been stated in the louse
itself that the refugee problem is a tem-
porary phase for the country. I would
therefore expect that the Central Govern-
ment should have made it clear that
the present legislation was intended only as
a temporary measure for a period of one
year in the first instance and it may be
extended further for a period of two years
if necessary. But from the fact that this
has not been mentioned in the Bill, it appears
that the refugee problem will be a perma-
nent feature for the country,

The second difficulty is that while all
the States and Union Territories in the
country are bearing the burden of Bangla
Desh refugees, once part of the country, ie,
Jammu and Kashmir, has been excluded.
This is not compatible with what we call
equality in respect of all the States. Jammu
and Kashmir should equally bear the bur-
den, If these two amendments are made
in the Bill, we can certainly support the
Bill,
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WATE W™ Al a1 QE T @
1 8% ¥ fawrw Aaff L @ § IS
WA FT qEaTq A8 FTA W1 W
Hraw €7 AN qv daw Amgr QAT Y A
T FH A Aa ¥ FL AR Ao
gt fegt gqx 1@ @ =fRg
qr |

T a%g ¥ zAww 399 51 9i9 9"
AT A A AFTAT 997 g & S agw
g T o @r & 1 w9 9z wqam AEd
& AgT FT GF9 ¥ | G AW AT
YT g Nsiw WM ragag wwar
St A FT @3 g9 FT qav frar @
2, AR F@ Gur Ay qar ) -
g T gEendt o g@ey 21 adad
A=Y WX 997 & gIHA TAH L@
W IomaTHr g ¥ @ § @R
wig fased | 99% W Y Afew
urqy 7g ag famar

WA WY TrE &Y §TEWY 9T %
qaTaT § W aga av fgear o -
#z feniéfize w1 Y § 1 ade ferd-
Hza & qur wed @ru wrgdA fewdde
& 9T9 WITAT | FGT ATYA FRIAT SOAT
R fraddz & was fawm § feaar
AT WOE fREwr 6R g AT
wrawt frear fadar ?

&9 aid F ey g s A
g oY & guorfeat «r AgE FvT
wrgd §—an N wEw F@T ARy & o
WeEAew § o § o savE A
§—at Wy I A 9T Fomet gedt wud
ot 8, fvw wmrd ST e T EwE A

& Bl
amd | wF &Y wry waar & foare @ ag
T WEAT Gy wdy ¢ fF ¥ faenfua
wgt ¥ Aw wig § 5 gar s dew
qIA YE G A0 § ) 7@ q@ O aF A
Ff-Fd AWy § wz3 & FF 9z W@
gIT, g A weE s¥AT wAigy § afew
gar & Fax Zag @ war ¢ faeafray
FAM I T IFT I WIAT GEY
2 a1 Mfgn, g wraar v = A
THTL 7 &Y, TWH! S0P AT A7fEd |
gg AT 2T S wTg AR Sv 9% daw
AT @78 T a0 o1 3 #7 feafs §
gt § 1 A qF¥ gERA @, WY -
ofg & Y Zai # wwar qaAg g
% AT T g §, A AT 93 W dwm
| |

Sy wgRy, g g9 faw wr
frdw @ § W s F E fr
aH arfaw & faar sg—alc ad
9T 340 @M 0T fAw @ET ¥ g @Y
Famraw AT ghoy e g fe
IAFT GI(Q §TA TH 9T ¥ quEA w370
IR garX AW AT Y waw g, Faawr
g¥ gFEIeET F37 §, 99 @3¢ & faww
agy ¥ oA ¥ g 2 A e
FAAT & S q¥ FAAT A IHA AT
3@ dar A FX @RI F | W9 A
FAaT 1 ATH ;T A4T A1gQ § A gEA
fagwal #) wrg qwE HX 99 9 wfa-
fogq DwT A SIS WX ST SR A A
feafa & 2, 99 9% @ T TS |

g Wl & @y ¥ gw faw &7 AN
zk fadw v WK frdew s §
firs gaa w4 Ageg af@y

sit TR (31F) : wifsqa & g
g ¥ A UL FAY F Ry TE-
fadl & &% A IW@T F w7 g 2
we aarr ¥ e fow o W ag N6
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gt & eftpfe 3% g agt v faw ord
% suw fdw wwar ) ag wrwd-
% Aty § 5 ww o uwwfy ¥ wd
gar Nt dow gwrd 617 gwd s o
aafd ¥ €7 99T 02 ¥ 5 & weur-
Ward s fa ad Wl omarav W@
&y wr Yy w1z faar @) 43w
ard w1 AYaw § % awrEy 39 K 9w
Aar #7 @@ §79 9) ARN grafafafaa
a3 fasarm Izar o1 @Wr &1 56w
& & fadaa o wmgar g fs araw 9T
I afFar w77 F1 qamw fsar ot @
¢ R 7g dxw s qTA W ER
s awe & g @ o g9 qzg A
¥ fiax 39 fawrg g srar, 9% omea
&Y 9gre A aEC g X @ Srar |
ag & gafafer & fr wores @ &Y qu
WWUIA W AT AT §

wgh a% axurdf aer F7 ey
E ag wwrw @ @ AR @At
fra® awe ¥ § wgr aaY v ¥ 39
AU Y AE w¥ w @vg e ?
¥ fir qawt a3 Qg fear mar g@ arEy
g Y@ am w1 yufga Far §
5 qewT sgTet 1

g N 9w G Fmew fewe smR
el wEwT §, 9§ S% wafesas §
waiifs o) & s 91T AR QT
aw gad 7@ ) Ffeard & ow
& qr9 §¥ Fwar ¥} A fowe
®ET Y FATAT NI, TF WA A AHQ
war WY wAgg A & fRe @ awr
gfewsr g7 1| WR g AN Ag iR
s & 91 @ fewd) &Y Awa @ 1
wyr ¥ &) ¥ ewwar g & AR wEAN
¥ wra fowe gy #Y A€W A 9Bd

goere ¥ gar fear § fe qwer
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WA AAAT T N AT ¥ aw W
ST Y ) fewd §, gawr wy mfew &
aft alv ag e wf @ e &
@ A9 w7 A gwiE A AT g
WA IR g ¢ fF Fadft ) I
quEqTa ¥ ware gy S oy &
arg w1 e F1 www qre w7 faX
9Ty & @1z W I9FY 9q« &< famr wr
g wafag g & &1 fewe wawm
A FAX wT A w39 GFAr W w@r g,
a¥T & qea fady wa1 g1

Nt Taag fag (wErerrw) @ sfe-
A9 ¥ graAw A oY qlred grizee
Frag & gfg Y i B, sgwr § fadw
@ g ) Sar FF qF asarey ¥ qamn
g AwAr ug § f aemes o w1 ™ 9EA
qx & qur wa-wfafafan ot ¥ fagaw
FSAT AT BT |

Amdar vy wfaa & wgr § fw
0 W1 quRy @y 5 & faOa §,
afew a1 sR, s wigfaw w1 Afwe
Frar &, ow gFIwrEda feafr A @,
at gq gL QA A § 1§ gAwr F@wn
qrgar g fe w19 3@ aT MA aw@
a1 @ & o\ g g7 §) @ 9l 99
WA ¥ W ggt o miEdw & i e
®T AG wwEr TAr afew gEew wH
fweE &Y d5% AT §T F1gT a@ e
war 1 g% dEr wwar @ 5w afrare
¥ g5 aa ¥ AT 1@ &w A 4w
gATAT MIWE 7 FiaT, A WA gares
I9 TW GG AV q5F § A AT W
an sfaffadt &) g o, a@ oy
¥ g #TF uogafy & wnaw § w9Ar
FI0 9T HAT |

gAR W A o yeandf oy § o
N Fg-are AR fywonr wTT W W
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o dfow federdt & ¥ et e
ot fasr & wgrd, ¥ qvondf gw 3w
WY my § R anar &
T ¥ gl A% 3 aanfadl &
auear ¥ far @Ror wrg sfherw ®
v ¥ET ¥T 3@ fF sur gvanfaedt )Y
grer wE ) wpfa ¥ fao 3w Y ow
FATGT §, ¥y TIAATST ¥ wedY a1 AIYA
O & W ¥, fa¥sh) wrEmsaaifeEt &
v 51 fasry F, foslt § &3 7%
FIF 9T TEFT TFAT Ty AT w5 fGuT )
agfa w3t e ¥ A ey v fFU
AW F) gfer T FTAFA L)

zgfon gares @@ ik I@F gaA
ot & Avr fadew B fF ¥ ow gwanr B
ag% | arar gw ¥ g ar Awar ¥
g AT 2T F1 FTARLTA GAT 1T
FIT IR grar A ggAA qARYT FIA
grlY, S=guT 39 9@ ¥ guEgly miet
Wi A g® F W Sy gfaa A
faw ot | @ iAW aqEe 1 azar
@r ) ®ar ®1 @ %33 & fAq gy
qgoRarst ¥ gt § = wr v fag
wwar &1 arg faar, Sgwr fEe & @A
g | XEE wAraT gAY GAESl #T
R GES

¥ gt @ifvw 9@ a9 78 2.

MR. DEPUTY-SPEAKER : We¢ are
not discussing about the refugees or confe-
deration. We are discussing about these
texes.

stvw @ fag: fag gmear &
a9 9T ¥ ¥ww wmy oy § & A
awear w1 faw s @ g fow oo B
fiewt § &5 T shmedt gfzo aid) fyag
s @ § san fagre & &5 wT A
wWrar ared fawg sT R &) ¥ & o
Wi qxwmgar @ &7 widt § g

& Bill
Ty AW 9T ) W W F e wiw
Wi awiaer® &)@ W &
ARV & wraare A 73 &

MR. DEPUTY-SPEAKER : We are
not discussing about Shri Bhola Paswan
Shastri. We are discussing about the taxes
proposed by the Central Government on
ceriain postal articles.

st A fag: ag 2x@ adf &
FHA {F 9T Sarar mr § | zafaq g
Afr § wan =swt FG® T, SEa
feafa Y vawda a9 51

MR. DEPUTY-SPEAKER : The
Chief. Minister of Bihar is not imposing
these taxes. You are a senior Member of
this House, you should know.

ot w37 fag : H i 5 @0 g
el § gy Ay we g7 ), faeas
T ALAAT & ATAW § TT FAMET AAT
st aar v § e wror s feafa @
2 ga e ag ¥ daW AN 97 @
&1 & qwwar g e frawrgart TH I
qT g1 &1 Afawre §

MR. DEPUTY-SPEAKER : You have
a right to speak, You can say, this is
imposing a burden on the common-man,

but Mr Bhola Paswan Shastri is not the
common-man discussed here.

stuw 3@ fag: & sgar wrgar
g & @ 97 Sl 9 da |ar T
g frmsr ag Qur Afr ¥ @ &, o
# grad agd &@Ag §, W1 AW @r
78w & o 9w qeai A Poer A
¥ gFdy §, AT 9EN 9T AN 2@ G
Taed § 1 AwER X WY I oagwy ¥
amRE IR AT |
IR AR IR ageh & fag swr
wdY #Y afpg qard, & & wwwar g
fis ga) ¥ A% &v 7 SO0V 9 |
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star fr &% wgr @, ag weawai
8 wreAw FAY arew A @Y Fier {0
fasaa & wra go arel awrel st o
Wi fafam ai ¥ 33 g &) 7@
WY geandf ar ) §, 3 A ghar 5@ 2@
#92 @h) guregga & faw a1 ag
FeAEw F i@ g wrdr g Afew oy
¥ & 77 A § 9T+ gmss @7 *
ALHE F, GEIIAR AQ, TAE g
s oftad am #1 Aro 2 w1 frad
e fad 4, 99 ¥ wedFT@w Awma g
aares 9 ¥ faes famg 7@ #1

MR DEPUTY-SPFAKER : You are
going far out of the subject under discussion
now.

PROF, P. K. DEO (Kalahandi) :
is directly concerned with
garibi hatao,

This
this slogan—

st ww W fag: ganfani &
STARE FY GG A woE frar g o
g 7 A7 WG FT IHAT q0GA 2

st & Ao faardt (afaar) :
AT 93T §F A% 4T a9 )

&Y T 3w fag : A0 qww At qet
w¥ § faardy o & ara ) & g A

%9 q1F9H F1 g1 2 FF ma
awEwe wigd) & 5 Fg A 9=, faa
ey o ¥ e qr fEAr w7 ger
AT &Y 2, IEY wWSHFIW q 9 |
F4T ag arfgarat &t 99t Fwdy &, w0
granfagt 3 w9 argd @At 4ty

9 fr axwrr aa-afafafad) #1 g
$T & ©F wifeds & areqm § v
Fet ae A7 W §—aIg AR A
39 A, ag 53 gieww §—, @
faq & 7o fasr &7 fatw war
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PROF, S. L. SAKSENA (Maharajganj) :
First of all, 1 oppose this Bill because it
has imposed a tax by ordinance. This has
never been done before in the history of
this House. Secondly, I oppose it because
it is stated that this is a tax for the refu-
gees, Nir, the refugees are our guests. Let
us not impose a tax in thecir names and
makec them unpopular. That is my first
point. We must meet all these charges
out of our own General Rcvenue.

I think this sum of Rs. 70 crores could
have been raised by savings, by austerity,
in spending of the various Ministries and
Departments and by other methods. By
this measure you have taxed the poorest of
the poor ; you have put more taxes on
essential commodities. You have said that
it is a temporary measure and will remain
only so long as refugees are here.
But how do the Government hope to
send the refugees back ? They first thought
that world opinion would be able to per-
suade Yahya Khan to negotiate with the
Awami League and then the refugees would
g0 back. This has failed. They now think
that the Mukti Bahini will win the battle
and then the refugees will go back. But I do
not think that the Mukti Bahini alone can
win the battlc and establish the raj of the
Awami League. Unless our forces go and
attack the forces of Pakistan there, we can-
not send these refugees back there. But
there our Government are hesitating. It
was high time that we fought the Pakistani
army and madc Bangla Desh an indepen-
dent country and establish a government
there so that the refugees could go back and
these taxes might not continue for ever. I
hope that Government will now see that
Bangla Desh is recognised and we should
fight the battle and make Bangla Desh a
reality, so that these taxes may not
continue,

SHRI K. R. GANESH : I have heard
hon. Members who have participated in this
debate, and I have noted the suggestions
made by them. Since yesterday, we have
been discussing in this House the series of
steps that Government have taken in the
form of ordinances and which the Bills
that we have been discussing seek to
replace.

Out of all the speeches that have been
made and the various suggestions made by



hon. Members, two points emerge on which
I wish to make my submissions. One is
that Government are taking recourse to
ordinances and have no faith in the parlia-
mentaty procedures and conventions and
because of the majority that they have got,
they are trying to bypass Parliament. Sir,
I submit that we are in an extraordinary
situation. Day in and day out, hon. Mem-
bers themselves have been drawing the
attention of Government to this extraordi-
nary situation. It is a conlinuing situation.
Only yesterday, this House heard the speech
of the Prime Minister from which the
country know that the military janta in
Pakistan had declarcd an emergency in their
country. I think it is not the contention
of hon, Members that the compulsions of
the situation do not rcquire the taking of
certain appropriate steps.

Hon. Members have also said that since
Parliament was to mcet on the 15th
November, it was not nccessary to impose
these levies and taxes through ordinances.
As I have already explained in my state-
ment, the decision to go in for resource
mobilisation to meet the tremendous finan-
cial burden imposed on the country as a
result of the situation on th: frontiers and
the tremendous burden of the Bangla Desh
refugees was taken at a conference of the
Chief Ministers and Governors held on 12th
October. The Government felt that it was
necessary for them to take the Chiefl Minis-
ters and the Governors into confidence and
convey to them the scriousness of the
situation and to sce their assistance i mak-
ing the resource mobilisution a success and
then take the necessary steps  These steps
have been taken as a result of the consensus
that was arrived at in that conference.

By means of this Bill which scehs to
replace the Tax on Postal Articles Ordi-
nance, wc have come before the House
within the shortest possible time to have
the concurrence of the House for the step
that we have taken,

SHRI P. K. DEO :
tory.

That is manda-

SHRI K. R. GANESH : True.

There has becn quite a lot of criticism
about the use of ordinance. An hon.
Member opposite of the CPI and others
have welcomed ordinances in the past. It
is not just an academic discussion. They
have welcomed the ordinances on bank

~y avza \WANA)  tosial Articles Ord.,

& Bill

nationalisation, general insurance nationali-
sation, the coal mines and so on, ordinances
through which the social policy of this
Government were given effect to. I can
very well understand the opposition of Shri
H. M. Patel and Shn P. K. Dco because
they arc opposed to all decisive steps the
Government want to take to give effect to
its socialist p» icies.

190

SHRIP. K. DEO : 1Itis a perversity
of Parliament.

SHRI K. R, GANESH : Of course,
we have to come to Parliament. Even if
we wanted to, we cannot bypass Parliament
because wec are also answeratle to the
people. We have been clocted and put in
power here on the basis of certain values
and standards that this Government has set
itself for the last 20 years.

SHRI P, K. DEO: Then have a
dialogue with the House.
SHRI K. R. GANESH : There is no

question of taking up a defensive position. I
am submitting that in a growing country 1tke
this, 1n a transitional stage, when we want
to usher in a socialist society, there will be
many occasions when Government will have
to act in a judicious manner bring forth
legislation initjally through ordinancc which
will later have to be approved by Patlia-
ment,

PROF. S. L. SAKSENA :
tion by ordinance.

Not taxa-

SHRI P. K, DEO;
of a Moghul,

Like the firmans

SHRI K. R. GANESH : Hon. mem-
bers referred to the correspondence between
the former Prime Minister, Shri Jawaharlal
Nehru, and a former Speaker. I would
like 10 quote from that letter of July 1954
which represents the basic stand of the
Government. Panditji said ia that letter :

%We have been rcluctant to issue
ordinances and it is only when we felt
compelled to do so by circumstances
that we have issued them. You will
appreciate that it is the responsibility
of the Government to decide what  steps
should be taken in a particular coontin-
gency. The Constitution itself has
provided °for the issue of ordinances
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where such necessity arises and that
decision has to be exercised by Govern-

ment.”’

In the past two days, we have been trying
to convey to the House that in the present
situation when there is an urgency there is
need for this, Of course, those who do
not feel there is an urgency will not accept
this argument and 1 cannot convince them.
In this situation, we do not know what is
going to happen in the new few days and
how many more ordinances have to issue
because we are living in an extraordinary

situation.

DEPUTY-SPEAKER : When
in session, no ordinance can

MR,
Parliament is
be issued.

SHRI K, R. GANESH: I know.
Obviously that cannot be done. I am only
meeting an argument. We have issued a very
limited number of ordinances and we have
also listed the reasons for doing so.

PROF. S. L. SAKSENA : 13.

SHRI K. R. GANESH : Also Parlia-
ment will have to approve these ordinances
and they will be the ultimate judge as to
whether the use of these ordinances has
been right or wrong. I took the time of
the House to quote the letter of the Former
Prime Minister only to indicate the view
of Government on the issue of ordinances.
We contemplate it only in an emergency
situation.

There is another point which I would
like to make. Hon. Members have sub-
mitted that since Parliament was to meet
on the {5th November, what was the urgency
issuing the ordinance in October. In so
far as the taxes on postal articles are con-
cerned, certain admunistrative arrangements
had to be made before these taxes could
come into effect. About 200 crores of
stamps had to be got ready and distri-
buted to the various post offices. Adminis-
trative measures were to be taken to see
that all the requirements for introducing
this levy were put in. That was why it was
necessary.

1 would also submit that for everyday,
in respect ¢f the various levies which are
coming before Parliament, if I am not
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.

mistaken, about Rs. 12 lakhs would haw
been lost.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I thought that headache should
also be shared by the Opposition. They
are also elected representatives in the

House. You cannot, through that argu
ment justify disregarding this House
(Interruption)

SHRI K. R. GANESH : There wasan
urgent situation, an extraordinary situa-

tion, and in view of the extraordinary
situation,—tremendous financial  burdens
imposed on the country—it became

absolutely imperative for the Government
to bring this measure. The Government
would have failed in its duty if they had
not taken these necessary steps to raise
resources so that the consequential problems
that are arising as a result of the huge
deficit could be, to an extent, met.

Hon. Members have also made their
views known about the various administra-
tive steps that the Government should have
taken. For instance, they have suggested
that there should be certain austerity, that
taxes should be realised, that smuggling
should be curtailed and that black money
should be stopped. All these steps have
been taken. These steps are being taken
Let me submit to hon. Members that asa
result of the less budget—the deficit that was
there to the extent of Rs. 200 crores that
was put in the supplementary budget some
of these measures have already beea taken
and are under way. For instance, there is
the five per cent reduction in non-Plan
expenditure ; even the Plan expendi-
ture consideration is going on for seeing
if the total Plan outlay could be cur-
tailed without affecting the direction of
the Plan. We have informed the House
time and again that as far as the arrears of
taxes are concerned, Rs. 60 crores to Rs. 70
crores are to be collected, and various other
economy measures as have been mentioned
in both Houses from time to time have
been taken. These steps have already been
taken. This burden is there, because it is
a continuing burden; day in and day out,
this burden goes on increasing. Therefore,
it was necessary for both the. Centre and
the States to raise as many resources as
possible so that it may have a viable
impact on the total economy of the country.
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Thereby, the consequential problem of
inflation and all the various other divisive
trends in our economy could be remedied.

One hon. Member referred to the
Jammu and Kashmir State not being in-
cluded. It is a well-known fact and we

have discussed it in this House a number
of times—that due to article 370, it is
necessary to take the concurrence of the
State and the Home Ministry has already
written to the State Government,

The other point which hon. Members
have tried to make is that this tax affects
the common man and it throws a burden
on him,

I have indicated in my speech introduc-
ing the Bill that an attempt has been made
by exempting the post-cards and registered
newspapers to see that at least a larger part
of the common man is excluded from the
purview of taxation. It will always be a
point of difference between the hon,
Members on that side and us what is the
actual concept of the common man which
they are referring to. It is the intention
of the Government, whenever taxation
megsures are introduced as has been done
in the present case, to exclude the most
vuluerable sections of the society which
could not bear any burden. There are
sections, I do not deny, who come within
the purvew of the levy and who, if the
Government could avoid it, could have been
given those concessions. But in an extra-
ordinary situation like this, we have to
utilise every ounce of the resources we can
mobilise to meet the situation, It was not
therefore possible to exclude more sections
of society from the purview of the Bill.
With these words, I commend this Bill.

MR,
question is :

DEPUTY-SPEAKER : The

“This House disapproves of the Tax
on Postal Articles Ordinance, 1971

Division No, 6]

Aga, Shri Syed Almed
Ahmed, Shri F. A.

Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Basappa, Shri K.

Besra, Shri S. C.

AYES

& Bill

(Ordinance No. 18 of 1971) promulgated
by the President on the 22ad  October,
1971.”

The Resolution was negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill to provide for the
levy of a tax on certain postal articles,
be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That clause 2 of the

Bill.”

stand part

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 to 6 were added to the Bill.

MR. DEPUTY-SPEAKER :
an amendment to clause 1—

There is

Shri S. N. Misra is not moving that
amendment. So, 1 shall put clause 1 to
the vote of the House. The question is :

“That
Bill.”

Clause 1 stand part of the

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRI K. R. GANESH : Sir, I move :
““That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”
The Lok Sabha divided.

[15.53

Bhargava, Shri Basheshwar Nath
Bhatia, Shri Durgadas

Bisht, Shri Narendra Singh
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chaturvedi, Shri Rohan Lal
Chhotey Lal, Shri >
Choudhary, Shri B, E.
Choudhury, Shri Moinul Haque
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Darbara Singh, Shri

Das, Shri Anandi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K,
Dhamankar, Shri

Dixit, Shri Jagdish Chandra
Dube, Shri J. P.

Dumada, Shri L. K.
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C D.
Godara, Shri Mani Ram
Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Kishore Singh, Shii
Jadeja, Shri D. P.
Jamilurrahman, Shri Md
Jeyalakshmt, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shti S. A.

Kailas, Dr.

Kapur, Shri Sat Pal

Kaul, Shrimati Shetla
Kedar Nath Singh, Shn
Kinder Lal, Shri

Kisku, Shri A, K.

Kushok Bakula, Shri
Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Misra, Shri S, N.

Negi, Shri Pratap Singh
Oraon, Shrt Tuna

Pandey, Shni Kiishna Chandra

Bade, Shri R. V.

Bosu, Shri Jyotirmoy
Chandrappan, Shri C. K.
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MR, DEPUTY-SPEAKER : The result*
of the division is :

Ayes: 99 ; Noes: 22.
The motion was adopted.

15.56 hrs,

STATUTORY RYISOLUTION RE : INLAND

AIR TRAVEL TAX ORDINANCE, 1971
AND INLAND AIR TRAVEL
TAX BILL

SHRI! P. K. DEO (Kalahandi): 1 beg
fo move :

“This House disapproves of the In-
land Air Travel Tax Ordinance, 197}
(Ordinance No. 19 of 1971) promulgat-
ed by the President on the 30th Qcto-
ber, 1971.”

[Surt K. N. Trwary in the Chair)

With the advanccment of scicnce and
technology, distance has been shriaking and
air travel is no longer a luxury. It isa
pubilc utility service, There has been a
trend throughout the world to rcduce the
air tariff. If you lack at the air flight rates
of the different airlines, you will sce that
they have been slashed down to a great
cxtent. The whole purpose is to make it
more useful, so that this amcnity may be
more easily available to the people at
large.

We are not satisfied with the present
functioning of the Indian Airlines. It can-
not cater to the nceds of the passengers
who would like to go about inside the coun-
try. Many Important towns have been
left. We want a closer link of the various
outlying areas by the extersion of the 1A
§ervic&s. At the same time, we expect
it should not pinch the pocket of the poor
man or of the middle-class. 1t should not
be an item of luxury only to a privileged
few. So. there is a very strong case to
reduce the air tariff in this couniry. On the
other hand, we find that this uwtility service,
instead of being made available more easily
to the travelling public, is becoming more
difficult. The air rates have been revised

& Bill

only a few ycars ago and now to add insult
10 injury, under the pretext of refugees, an-
other 5 per cent levy has been put through
this ordinance.

There have been many speeches here on
the promulgation of ordinances during the
inter-session period. Heavens would not
have fallen if the Government had waited
for Parliament to mect and then brought
forward these measures. There is no justi-
fication absolutely for this par iamentary
perversity resorted to by Government in the
shape of ordinances. Though it is a
privilege of the Government, it should be
scarcely used. This extraordinary power is
not to be used as and when Government
desires. As pointed out by the Supreme
Court a few months ago, the Government
is not the Grand Moghul that it has in-
herited the powers of the so-called para-
mountcy and it can behave as the Grand
Moghuls used to behave.

Of course, we have got sympathy for
the refugees. But when we talk of refugees,
] am reminded of the guilty men who have
been sitting in the treasury benches who
were responsible for the vivisection of the
Motherland. This refugee probiem is a
creation of their own. From the very
beginning, I have been associated with the
constitutional development in the country.
The entire panorama of the holocaust and
transfer of popluation is just in front
of my eyes. I cannot forget those ghastly
days when in broad day light people used
to be murdered. A geographical absurdity
has been created out of the hunger for
power. They wanted to usurp power at
any cost, even at the cost of dividing this
country. Pakistan, with its two wings at a
distance of nearly 1100 miles, is a geographi-
cal absurdity. It cannot function and it
cannot prescrve its integrity. It must dis-
integrate one day.

Now the military rcgime, a minority
clique, is trying to suppress the aspirations
of the Bengali majoity, trying to crush
their culture, trying to put up their own
puppet government, When they failed in
their attempt, they ftried to crush it with
all their might. It could have been fore-
secn even in 1947 that these things would
happen. There is nothing new about it,

“*The following Members also recorded their votes :
AYES : Sarvashri Pattabhi Rama Rao, Paripoornan and Pginuli, Raja Kulkarni, Dalip
Singh, Anant Prasad Dhusia, M. M. Hashim, M. Bheeshmadev, and Mallikarjun ;
NOES : Shrimati M. Godfrey and Teja Singh Swatantra.



